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3664. PROF. MADHU DANDA-
VATS: Will'tbe Minister of FINA·NCE 
be pleasod to state : 

(a) whether the Union Government 
tbroulh the notHieation No. 181/85 publi-
shed In its extraordinary Gazette of 1st' 
A'\1Iust, 1985 exempted Iii vcr aad· lold 
ornaments and articles from the whole of 
Central excise duty; 

(b) whether 8ubseq~ently the Central 
Excise apth9rities in Maharashtra issued 
trade notices that since the Central 
OovernmenCs notification did not conta~n 
any r.ference to exemption' from Central 
excise duty to lold and silver wires, strips 
and plates duty win be levied on them; 
and 

(c) if so, whether in view of the fact 
that 'the gold and silver wires, strips and 
plates were not manufactured saleable 
items under any Act, Government propose 
to issue a fresh notification stalin, in clear 
terms that Central excise duty will not be 
levied on them ? 

THE MINISTER OF STATE IN 
IHE MINISTRY OF FINANCE 
(SHRI JANA·RDHANA POOJA.RY): 
(8) By notification No. lSl/Ss..CcntraJ 
Excises dated 1.8.1985. ornaments and the 
like articles made of gold or silver or .. ,both. 
whether or not set with stones, scms or 
pearls were completely exempted from 
Central excise duty. 

(b) In· Bombay, Central Excise 
autborities issued letters to certain units 
manufacturins Bold wires, strips land plates 
stating that exemption under notification 
No. 181/Ss.CE dated t .S.8S was not 
available to such products and that they 
should clear such' loods after comply ina 
with Central Excise formalities. No such 
communication was issued in respect of 
silver wires, strips and plates which stood 
exempted from central excise duty under a 
separate notification. 

(c) Notification No. 194/86-C.E dated 
11.3.1986 has since been issued .exemptin, 
strips, wires, sheets, plates aod foUs ()f 

lold I,IsJd in. tpe man.IJ{acture Qf aru~es of 
jewellery aDCI' 'parii' t'bereot. The exemption 
for '~ilver . -w.~~.· strip~lI. p~~~es' ~~ ~o,ils 
available under the notification 'No. 
234/82 .. CE dated 1.11.1982 in' tbe" .erstwhile 
Central Excise Tariff, bas been continued 
in the new tariff under notification 
No. S3/86-:CE dated 10.2.1'986. . 

Dec.,foG to stop import of lupr 

3~. S.HR..I· T. ~ALA G.QUD : Will 
the Minister of FOOD AND CIVIL 
:SUPPLIBS, b. pleasod to state: 

(8) whether it is a fact that Govern-
ment have .decide~ to stop ill)port of 
sugar; 

(b) if so, whether it will reduce the 
quantity of sUlar being supplied to 
ration card kolders through Public Distri-
bution System; and 

(c) whctbcr the dual price policy and 
freesale of sugar will continue? 

THE MINISTER OF STATE ·,.IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PAN.JA): .(a) 
Import of sugar has been restricted to tbe 
extent of shortfall in the availability of 
indigenous sugar for meeting the require-
ment of internal consumption. 

(b) No, Sir. 

(c) The policy of partial control with 
dual pricing bas already been announced 
for the current 1985-86 season. 

Turnover based lacentiye to export.rs 

3666. SHRI SIMON TIGGA: Will 
the Minister of COMMERCE be pleased 
state : 

(a) whether 90vemment plan to 
provide incentive based on turnovers and 
not on profits and aJlow the ox,porten to 
retain a portion of the forcian excha~8e; 
and 

(b) if so. whcQi and 




